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LEGISLATIVE ASSEMBLY.

Monday, 8th April, 1929.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

RELAXATION OF RESTRICTIONS REGARDING RECRUITMENT OF LABOUR
¥OR TRA INDUSTRY IN ASSAM,

1453, *Pandit Nilakantha Das: (a) Has the attention of Government
been drawn to the article ‘‘Tea Industry and Reforms—Lsabour Legislation
in Assam’’ putlished in the Statesman of Calcutta, dated 26th March, 1029
—page 97

(b) What are the relaxations asked for in the restrictions regarding re-
cruitment of labour, and how did the Government of Ipdis meet them?
Have the Government of India held out any definite hopes in advance of
the decision of this House, or have they already done something in the
direction by rule-making or some such other means?

(¢) What is the exact nature of the “avowed policy’’ of the Govern.
ment of India of ** free labour and free recruiting "'?

(d) What were the proposals submitted in 19287

(¢) What is meant by ‘‘absolute freedom’’ enjoyed in recruiting coolies?
Does it mean that no Sardars are sent out and no price per capita paid to
the Chiefs of Native States—and that coolies come to the gardens of their
own accord ?

(f) What are ‘‘the proposals now put forward by the industry in the
form of its draft Bill '’, which is hoped to be ‘‘taken into consideration
without delay’’? Will Government be pleased to lay a copy of those
proposals and the Bill, with other relevant papers, on the table?

The Honourable S8ir Bhupendra Nath Mitra: (a) Yes.

(b), (d) and (f). As I stated in reply to a question asked by the Honour-
able Member on the 11th March, 1929, the question of the revision of
the Assam Labour and Emigration Act and also the representations made
by the Tea Industry in this connection are under the consideration of the
Government of India. I regret I am not yet in a position to make any
statement on the subject, but I may inform the Honourable Member
that the Government of India have not taken any actionm in anticipation
of the decision of this House.

(c) The ideal aimed at by the Government of India is the ultimate
abolition of all restrictions on the movement of labour throughout India.
I may add that this policy has the approval of the Royal Commission on

( 2963 ) A
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Agrioulture, and is sleo advocated in the draft questionnaire of the Inter-
national Labour Office on forced labour.

(¢) The Government of India arc not in a position to say in what
gense the expression ‘‘Absolute freedom’’ was used by the Chairman of the
Indian Tea Assocvistion, whose speech was reported in the Statewman of
the 26th March, 1920, ;

QUALIFICATIONS REQUIRED FOR APPOINTMENT OF OVERMEN AT THE
Easr INpian Rarmway (‘'oLLreries, Giripia.

1454, *Lieut.-Colonel H. A. J. Gidney: (a) Will Government please
state the qualifications required for the appointment of overmen at the
East Indian Railway collieries, Giridih?

(b) Is it & fact that applicunts holding an Indian certificate cf coinpe-
tency to manage 8 coal mine are considered ‘‘unsuitable’’ for such ap-
pointments?

(c) If the answer to part (b) is in the affirmative, will Govarnment
please state if it is a fact that one, Mr. Dickinson, who holds only & 2nd
class Indian certificate of competency, wus -appointed as overman six
months ago?

(d) It the answer to part (b)is in the negative, will Government
please state if it is a fact that one, Mr. Juckson, holder of u 1st Class Indian
certificate of competency, and with greater experience than Mr. Dickinson,
was considered by the Railway Board as unsuitable?

(¢) Do Government propose to inquire into thir matter and remove any
such distinetions thah exint?

Mr. P. B. Rau: (a) There are no definite rules preseribed for recruit-
ment of overmen in these collieries.

(b) No. The Railway-Board have desired the Agent to recruit subordi-
nate supervising staff for the collieries locally if possible.

(¢), (d) and (¢). T understand that the conditions at Giridih require thu
there should be rome staff with practical experience of work in thick and
fiery coalscams, such as are to be found in the South Staffordshire Coal-
fields. At the time Mr, Jackson applied for the appointment the subordi-
nate staff was depleled by retirement or by resignation of 3 members,
who had these qualifications and it was considered essentinl to recruit a
man with such practical experience. Unfortunately Mr, Jackson did not
possess these particular qualifientions,  When Mr. Dickinenn was appointed
n few months earlier, the state of the suhordinate cadre was such that it
was nol sbsolutely ensential to have n man with this special experience,
and in complinnce with the instructions of the Railway Board, the Agent,
East Tndian Railway, was able to give him a trinl. '

_ Lieut.-Oolonel H. A. J. Gidney: Will the Honourahle Member kindly
inform me whether it is the policy of the Agent of the East Indian Rail-
way to recruit enndidates who are not qualified at one time. and to refuse
to recruit candidgtes who are hetter qualified at another time?

Mr. P. R. Rau: No, Sir.

*l'. K. 0. Neogy: Ta it a fact that Indians possessing equal or superior
qualifioations to non-Tndian eandidates have failed to secure appoinfments

in ‘the mailwav eolligries ? . ,
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Mr. P. BR. Rau: I do not think xo. If the Honournble Member will
give me any particular instance, 1 will make inquiries.

. Mr. K, 0. Neogy: Are Government aware of the general impression thas
scales are definitely weighed against Indinn candidates in the matter of
selection to these appointments?

Mr. P. R. Rau: If that impression exists, | think it is a mistaken im-
pression.

Mr, K. 0. Neogy: What do the Government propose to do to remove
such an impression? Are they prepured to entrust recruitment to these
appointments to the Public Service Commission?

Mr. P. R. Rdu: Aa 1 have already suid, if the Honpurable Mewmber
gives me any specific instance, 1 shall certainly ake ‘inquiries into the
matter, but it is practically impossible. I am afraid, for Govermment to
remove these misapprehensions altogether.

Mr. K. 0. Neogy: Are Governmeni nwnre of the fuct that Indians
possessing first class mining manager's certificates, which were obtained
after a period of study in Great Britain, have failed to gecurce appoint.
‘ments in the railway collieries?

Mr. P. BR. Rau: I can only ask iy Honournble friend to bring to my
notice the particular instance that he has in nind.

Lieut.-Oolonel H. A. J. Gidney: Is the Honourable Member aware that
the officer in charge of this depnrtinent definitely =tated that he was not

prepared to enlist for such appointinents any but those who have had coal
mining experience in England?

Mr. P. R. Rau: I have not seen sny such statement in the papers
before me.

Lisut.-Colonel H. A. J. Gidney: 1f I send this to the Honoursble
Member will he kindly make inguiries?

Mr. P. R. Rau: Certainly, Sir.
Lisut.-Colonel H. A. J. Gidney: Thank you.

THE TRADE DISPUTES BILT.—concld,

Mr, President: The House will now resume further consideration of
the motion that the Trade Disputes Bill, ns nmended, be passed.

Mian Mohammad Shah Nawaz (\West Central Punjab; Mubammadnn):
Sir, T wn afraid that these Honourable Members who nre opposed to the
passing of the Trade Disputer Bill. on the erroneous ground that it will
stifie the trade union movement, huve not really understood the object of
this Bill. Admittedly there is a great desl of industria) unrest in Indin,
and the object of the BRill ix to restore ealm. There is nothing revolu-
tionarv about clause 16, which is on the same lines us the English Act
of 1027. TIf we examine the elause verv carefully, we will find that it does
not daclure illegal 8 svimpathetic strike as such. Tn fact it does not touch

A2
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the sympathetic strike, any more than it touches sny other strike, unless
and until the two main conditions are satisfied, firstly, that the strike has
any object other than the furtherance of trade disputes; secondly, that the
strike is designed or calculated to inflict a severe, general and prolonged
hardship on the community and thereby to compel the Government to
take, or sbstain from taking, a particular course of action. It certainly

does not place unlimited powers, us suggested by my Honourable friend,
Diwan Chamun Lall, in the hands of Government.

Diwan Ohaman Lall (West Punjab: Non-Muhammadan): I never said
that.

Mian Mohammad Shah Nawas: The Honourable Member did say that.
He very soon forgets what he says. As u matter of fact, it will be very
very difficult for the promecution to bring home the offence to the offender,
because the Crown must prove that the hardship was severe, general and
prolonged. The correrponding section in the English Act is section 1,
which is certainly more severe than the clause we have before us. The
English section 1 of the English Act says that a strike should bring hard-
ship on the commmunity, while the present clause 16 says that the hardship .
should be severe, general and prolonged. We have, as far as possible,
restricted the scope of the cluuse. Again, 8ir, it is said that clause 15
will unnecessarily interferc with the private rights of the employers and
the employees. That is not the case. Clause 15 of the Bill will operate
only in the absence of the notice of 14 days, and if due notice is given,
any individual or any body of individuals can strike, after the expiry of.

the notice. The employer can also lock-out the employees after adequate
notice.

Diwan OChaman Lall: There is no notice prescribed in clause 16.

Mian Mohammad Shah Nawasz: ] uwm referring to cluuse 15; you are
slevping. (Laughter.) This clause 15, Bir, refers to public utility services
which, us I have ulrendy suid, ure mecant for the well-being of the country.
The Government can claim the right, and have the right to see that
the public utility services are not suddenly closed down or disorganised.
Therefare, the strikers cannot tauke advantuge of a private right and close
down the industries all of n sudden. They cannot create a public wrong.
I submit that there is nothing revolutionary at all about this clause.
Clause 15 of the present Bill corresponds to section 6 (4) of tho English
Act of 1927, which says that, if any person employed by a local or publie
authority breaks his contract with that authority, knowing that the
consequences of hig ro breaking his contract will injure the community, he
is liable t0 undergo imprisonment not exceeding three months, or to pay a
fine of ten pounds. 1 submit that we have also modified this clause
considernbly. T submit that this is a very necessary piece of legislation,
both in the interésts of the employer and the emplovee and we must
pass it. We have discussed the Bill, clause by clause, and the Assembly
has passed all the clauses. It is mbsolutely futile and puerile now to
object to the passing of this Bill, which deals fairly with all parties con.
cerned, Sir, T support the motion of the Honourable the Labour Member.

OColone! J. D. Orawtord (Bengal: European): BSir, this House is about
to puss what is an important measure of labour legislation. I do not



THE TRADE DISPUTES BILL. 2047

think I can congratulate Government on its solution of the Indian labour
problem. Conditions of labour in India are vastly different from condi-
tions of labour in the West—in fact conditions of labour in each province
cf Indiu are different from conditions of labour in other provinces, and
conditions of labour in towns are different from those prevailing in the
rural areas, But we find ourselves tied to the chariot wheels of Labour
Conterences at Geneva, which are controlled, in the muin, by labour of
the West. If we are to continue on that line, we may find our industries
in this country severely checked and the labour which is dependent upon
those industries for its living, submitted to considerable hardship. I am
one of those, 8ir, who—although I'did not have the opportunity of speak-
ing on the Trade Unions Bill—wag opposed to the introduction at present
of Trade Unions in India, and would have preferred something, with
grea‘er imagination, more suited to our conditions, the particular labour
conditions in this country. I would have liked to see something in the
nature of a Labour Research Bureau set up in India, which would have
gone into questions which affected our labour, endeavoured to find out
means of improving the conditions under which it works, of making the
workers more contented and more efficient and at the same time of
building up India's industries. However, Sir, having started along thes>
lines of Trade Unions, the measure which we have now discussed and
which we are now about to pass is a necessarv corollary. The very speed
with which Government have had to introduce it is to some extent an
indication of the incorrectness of their original policy of introdueing trade
unions, Here, Sir, I would like to endorse the remarks of my friend,
Sir Hugh Cocke, that I consider it unsatisfactory that Government should
themselves agree to compromises in Belect Committee (Hear, hear) rather
‘than on the floor of this House. I can quite understand the Belect Clom-
mittec coming to the conclusion that it would be hetter to agree on certain
lines, but I do not think Government should be pled to anv such
compromises, except, of course, on the floor nf thin House. Certain
amendments which Government themselves admitted and thought were
sound, were rejected on this ground.

Now, Bir, what are the implications in this Bill? The first clause of
the Bill seeke to provide, as my friend Mr: Shah Nawaz said, a meuns of
bringing to an end the terrible industrial strife at present existing in this
eountry and secks to develop the relations hetween emplovers and labour
on peaceful lines. That, T understand, is the first clause of the Bill. The
second clause of the Bill deals with (1) the limitation of the powers of
labour in public utility rervices, and (2), the extent to which it can use
the weapon of the strike, a weapon which T hold is entirely and thorouchly
antiquated today, and ome which has done much harm both to labour
and to industries. Now, Sir, upon the first part of the Bill T have
endeavoured to press upon the Government that the clause which gives
them permission to set up Courts of Inquiry and Boards of Concillation
should be more restricted in soope. The House, however, did not accent
mv amendment on that point, but I would ask the Government to
remember- that tho power given to them is permissive and not compulsory
and to see that their officialg theroughly understand that nosition. T am
afrnid, when we pass thir clause into law, we will find the offiein] more
and more interfering with labour disputes, and to mv mind. that will
not be satisfactory or in the intereste of the settlement of trade disputes.
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Now, Bir, T would turn te the right of this House to limit the powers
which it grants to labour with regurd to the use of the weapon of strike.
Those workers who are employed in public utility services are to some
oxtent the servants of the public wund have e peculiar responsibility to
the public and a peculiar power in the use of the strike, which are not
afforded to workers in other industries or serviees. I think we have a
right thereiore to say to these men: **While you have the right to cease
work if the conditions of Inbour are not satisfactory, we have the right
to see that you give us u ressonable meuasure of notice, so that, if possible
within the time available to us, we eun see if it will be possible to arrive
nt u sutisfactory settlement, and if that eannot be done or your demands
are unrcazonnble, if we cun muke an effort to carry on the essential
gervices required by the general publie at large'”. T do not think we are
imposing any great hardship in that respect on labour. I am cne of
those whao believe with Mr. Chalmers that, if we do impose this limitation
en workers working in public utiiity services, then it becomes the duty
of this House to see that conditions of serviee in those public utility
services are satisfactory.  (Hear, hear.) Now, Sir, my friend Diwan
Chaman Tl hins made a very atrong plea that no restriction should be
pul on the right of labour to use the weapon of the strike on the main
ground that labour has no nther woapon in India today, that it has no
repruesentation in this House to voice its needs; and yet, 8ir, it seems to
me from the coarse of the reeent debute that the whole of the Opposition
Bencher are lahour membera. If mv friend, Diwan Chaman T.all, will
not acoept that point, then the very fact that the Opposition Benches have
s0 strongly oppored this Bill inclines me to the point ¢f view that thev
‘desire to use the strike and industrial unrest as a political weapon, and
that ix n thing which, T submit, is not in the interests of the industry
or Inbour of this countrv. The right lines which Diwan Chaman Lall
should huve taken would have been to presa for greater labour repre-
seniation in this House—but what hag he done? The constitution is as
the moment under review. T have not scen any labour organisation which
has pressed that point upon the Statutorv Commission now making inquiry
in this country, and it has been loft to the Europeans to press for greater
representation for Inhour, T think Diwan Chaman TLall himeelf ia at
fault in this respect. Tn fact, he has strangled labour’s right to make
such n demand, for politieal purposes,

T think, Sir, this Rill, in the position in which we have got ourselves
in regard to the settlement of the labour problem in this country, is a
useful one  We must acek throughont, for a peaceful settlement of the
differonces hetween eapita! and Tnhour. We do not want to handieap our
indurtriesn: we dn not want to increare the hardshipe and difficulties of
our warking: classes in this eountrv: and T wonld make an appenal, with
the presing of this Bill, to those who renresent Iabour tn entar whole-
heartedlv into the work of the Whitley Commisrsion. which is shortly to
eome to thie eountry to examine the whaele question af the labour problem
and to mee whether we eannot bnfld un same machinere whereby all
differences hetween eapital and labour ecan he enttled without constant
strife ond agitation throughont the countrvside.  Sir. T support the motion.
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Mr. M. K. Acharya: (South Arcot cum Chingleput: Non.Muhammadan
Kural): Bir, 1 desire to make just a few obscrvationg with a view, if
pussible, ti persuade my colleagues, both on the left and on the right, to
bring tu bear upon this motion before the House, a certain balaneed mind,
if they can, in our present wenriness of body and soul ulike. As I sat.
sdstening on Saturduy to the speeches, both of the present Government
Member for Industries and Labour, Sir Bhupendra Nath Mitre, and of
" the future Government Member for Industries and Labour—my friend
over there, who will become I hope the Government Member when the
Nehruife Govemment nfter the 81st December i established—-when I
listened to those speeches, Bir, 1 ecould not help stating frankly, on the
foor of the House, that 1 felt disappointed. I was disappointed at what
I thought was the proraic tamasic exultation of the Honournble Member
on my left at the thought of getting hia Bill passed; T was di_snppmt.ate_d
at what appenred to me to be the heighty-flighty mercurial rajasic
protesis from my friend on the right side; and between them both, as
a humble Indian, 1 thought that T should perhaps trv to strike a note
of satteie balance. 8ir, my friend, Mr. Chaman Tall, with an eloquence
which T envy, though T woauld not imitate declared the Bill to be o
speculative doetrine, an unworkable mystery and se on and so forth,

Diwan Chaman Lall: T quoted Thomas Aequinas.

Mr. M. K. Acharya: I thought they were his own words; and it would
have ‘been better if they hnd been his own words, but he quoted some-
body clse to describe the Bill before him with approval. Anyway he nsked
with declninntory eloquence, ““Who wanted thia Bill?"' And almost im-
‘medintely T heard him say that “‘n demand had been made for part I of this
" Bill”'—for the first 14 clauses I ruppose he means—*'but not for the rost’.
That, 8ir, T think, displays the mentality of the question as to who wanted
this Bill. He says the demand has been for clauses 1 to 14 but not for the
rest. Perhaps not. But, Sir, T would tell him—I do not want to philo-
sophisc too much today—I would simply remind himr of the English
proverb, 'There is no rose without u thorn', and if he wants a rose he
cannot help taking the thorn also. That is my very simple answer to hLim.
The thorn comes up in the last clauses of the Bill and he finds his rose
in the first fourteen clauses; and he must take the thorn along with the

rose if he wants the rose at all.

8ir, 1 am very niuch more seriously against another outburst of my
friend. He hus been trying very many times here to draw a distinction
between what he called the working classes and the non-working classes in
India: and T would, in all seriousness, put to him the question, **“Who are
the workers in Indin?"" Ta he not o worEer? Am I not a worker? T think
all of us arc workers. Therefore, Sir, nt least in India, so far ns my
humble knowledge of Tndinn conditions goes—aund T can lav some little
claina to know Indinn conditions fairly well—all of us are trying to be
wo;'rk_;mm, each of us in our own way; and indeed, as the Lord of the Gita
put it:

“Kdryate hyavasah Karme sarvah  prakritijair gunai.'

“All men are working, working hard, working, day and night ¢}
the inclinations born of the very nature’’, g~ aay nig wough
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Again,
‘“Na mé porthdsti Kartavyam treshu lokeshu kinchama
Nanavapatam avaptavyam varta eva eha Karmani.'

‘* Nothing there is in the three worlds for me to attain, and yet day
and. night, incessantly am I working, says the Lord."

Indecd all of us are workers. Then why this silly distinction between
workers and non-workers, working classes and non-working classes, the
exploitation of the working classes, perhaps by my friend and others wha
are also, in my opinion, working classes, though perhaps mnot in their
opinion. 8ir, there are no compartments in life—labour, politics, sociology,
religion, suirituality—to me all are various aspects of the One. T do rot
believe there are any compartments in life.

As the poet has said:

‘‘All are but parts of one stupendous whole
Whose body Nature is, and God the soul!”’

Though his poatr% in bad metaphysics; for Sankhya philosophy he did
not know. I would re-write the couplet in Indian philosophy :

“All are parts of one stupendous whole,

Composed of Nature, soul and Super-soul.”

that is to say prakriti, purusha and Purushottama. “However, Sir, it
may be elsewhere, the unity -of Indian life cannot be denied; and to me,
8ir, it is idle and mischievous to go on harping on this distinction between
working classes and non-working classes. That is what the Government
say—thnat in the name of Labour politicians are exploiting the working
classes and it is not for the Honourable Member to repeat that. And hy
the way, let me congratulate him—I hear he is going to serve on the
Whitley L.nbour Commissjon—but as I said, 8ir, we are all one, labourers
and non-labourers—we are all working mren here.

Now, Bir, coming to the Bill before us, I believe from my own personal
experience, that clause 15 is almost necessary because it deals with what
are called publie utility services; but I cannot say that I will accept c.auses
16 and 17 and 18 unreservedly. But as I have already said, here is the
first attempt at legislation upon the subject; we are just altempting it;
and it must certainly and naturally take some time before it could be made
acceptable to all concerned. I do not think anybody can claimt to bring
in a perfect measure at any time—not even, I say, when my friend there
comes into power; but if he is so sure of achieving the great Bwaraj which
he And T alike want—well here is this Bill; and by this time next year,
or in the next two years when he comes into power, let him. bring in an
amending Bill to eliminate clauses 17, 18 and.19. In the circumstances,
Bir, the question is whether we should accept the Bill as a whole, or
reject the Bill as a whole; and in rejecting the Bill, reject also those clauses
which are really helpful and necessary; and in spite of nry hesitation I
would perhaps be forced to say that I would rather accept the Bill:

Now one single instance must suffice. The latest newspaper brought
me this press message with regard to some labour trouble in my own City
of Madras. It roads thus:

*Choolai Mills Btrike. Labour Commissioner's Intervention. Madras, April 5th.

Two represeniatives of the Board of Directors of the Choolai Mills arrived in Madras
this morning from Bombay, with full powers to deil with the situation rsgarding the



THE TRADE DISPUTES BILL. 2071

Choolar Mills stvke. They conferred with the workers and the Labowr Comnussioner in
the afternoon, hut e decision satiafactory 1o bothe parties hag been reached

Regavding privilege leave, the Labour Commissioner advised” hoth parties to think
over the proposals made during the discussion, and 1o meet again at the Commissioner's
office to-morrow morning.

A meoting of the workers was leld this evening, when their representatives explained
the Directors’ proposals. The men wmanimonsly  rejected  the modifieation  suggested,
on the pround that a large seetion of workers would b disqualified from obtaining any
benefit from such o measure,”

Tere is o concerete instanee of some dispute, not vet settled, between the
lahourers and the emplovers in Madras, ITow will Mr. Chaman Lah. my
Inbour leader (Laughter\—how will he solve this problem in Madras except
by grtting somre eoncilintion bonrd appointed as provided for in thisa Bill?
If 1 wunt elause 6 of the Bill passed, as soon as possible, in order that this
trouble in Madras muy be very soon got over, naturally my Honourable
friend Sir Bhupendra Nath Mitra wants to have his fee, to pass the whole
thing, pnss clause 6 nlong with the other elauses.  Shall we have «lause
6, shall we have some way for appointing a concilintion board and pouring
oil on the tronbled waters in the Madras bibour world, and therefore shall
wu support the Honourable Sir Bhupendra Nath Mitra in passing the Bill
today ! Or shall we take my Honoursble friend’s advice and sny, *“There
are sote portions that are objectionable. Fie upon the whole thing.”  As
a practival man, T would like to have o ospeedy solution; and so [ cannot
help giving some mensure of support to the Honourable 8ir Bhupendra
Nath Mitra in secing that this Bill is passed as soon as possible, m order
that such tronbles may come to an end at onee. A regurds those cinuses
which relate to illegal strikes and loek-outs, though I cannot give 1y un-
stinted support, still they do not relute to what may be ealled the ordinary
life of the labour world.  They are exeeptional matters,  which  aobody
wants to happen every day; und these exceptional incidents will have to
be solved as they come under the best laws that we cun think of. In
course of time, as we gain experienee, we shall be able to enact m pieco of
legislation which will be hoth sound in prineiple nnd helpful in practice.
In these cirenmstances, reluetantly with regard to the later portions, and
very rendiiy in o regurd to the carlier clauses, T propose to give my support
to this Bill.

*Mr. C. S. Ranga Iyer (liohilkund and Kumanon Divisions: Non-
Mubwmmadin Ruraly: Sie, 1 odo not see eve to eve with all the three
speakers. 1 oshall take the last speaker first. The Honourable Mewnber
for Chingleput, who obviously kecims to be in the habit of couniing the
chickens before they are hatehed, said that the Honourable Memboer from
Lahore is going to be on o particulur Cotnmission. I, st any rate, ae ongy
willing to proceed on published announcewments. I do not see uny such
announcement in the newspapers, though 1 have no doubt that, if the
Hononrable Member is given an opportunity to serve on that Commisgion,
he will represent the enuge of labour in the spirit in which he hns represent-
ed 1t in this House, of which the labour representatives inside this House
ax well as omside in the country have been right proud. 1 do not see eve
to eve with Diwan Chaman Ladl mvself in regard to certain observations
be miade about the good points in this Bill. He said that up hmu
there were certain good things in the Bill. I were to agree with him,
I must concede that the Hc:nmlmble Member for Labour hnas arrmgated

*Speech not corrected by the Tlonouralile Mpml-n-r
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to himself the role of Providence, of whom it is said that Providence wisely
mingleth good things with bad. The Honourable Member for Labour has
wisely put in good things and bad things in this Bill, but the bad things
seem to predominate over the good things, and I for my part would reject
that Bill and ask the House to reject the Bill, even as Labour Menrtbers
in the House of Commons rejected the Bill there.

This leads e, Bir, to the observations of Mian Mohammad Shah Nawaz.
Anything coming from Mr. Shah Nawaz must be treated with great 1espect.
I admit, though Mr. 8hah Nawaz i# u conservative, he is a sinocere con-
sarvative, and T am prepared to concede that Mr. Shah Nawaz does not
see anything revolutionary in the English Act. But Mr. Shah Nawaz is
not in toueh with the labour movement, though T ndmit his knowledge of
the law is perfect—I admit he spoke only from the lawyer’s point of view.
But for the English labourer’s point of view, for the English socialist's
point of view, I would ask Mr. Bhah Nawaz to rend the speeches made m
the House of Commond on the subjeet. I would ask him to read the
specch of Mr. Ramsay Macdonald; I would ask him to read the speech of
Mr. Snowden, nhd other Labour Leaders in the House of Commons, includ-
ing that of my esteenved friend Mr. George T.ansbury. If he reads those
speeches, he will find that, so far as the socialists in the House of Com-
mons are concerned, they look upon the recent English Act as a revolu-
tionary piece of legislution, and if Mr. 8hah Nawaz were to go to England
and attend a few election meetings during the coming general elections, he
would find that one of the most important issues on which Labour is going
to fight the conservatives—and though prophecy is a dangerous role in
politics, Liabour commands the future of the British public life and T.abour
.is very likely to beat the Conservatives to their knees; in any case they
are going to raise their number in the House of Commons—the issue on
which they are going to fight the general election, at any rate, one of the
issues, one of the mnost important issues, ia the revolutionary piece of
legislation which was rushed through the British House of Comymena by
the Conservative majority.

Mian Mohammad Shah Nawas: No. Unemployment is the main issue.

Mr. T. A. Ohalmers (Assam: Furopean): Is the Honourable Member
going to stand for Parliament as the Labour Member for Whitechapel?

Mr, O. 8. Ranga Iyer: It is always amusing to hear the Member repre-
senting Assam planters occasionally emerging from his sphinx-like silence.
But 1 am now concerned with the arguments and the observations which
were made in this House, though 1 am sure the Honourable Membar is
ruther interested in what is happening in his own country. Mr. 8hah Nawaz
referred to the Enclish Act. 1 ask. how and when was the English Act
introduced in the House of Commons and rushed through the House of
Commons? There is a socialist movement in England. Time was when
there was only one T.abour Member in the House of Commons. 'Today
Labour happens to be His Majesty's Opposition. The trade union move-
ment has aequired great strength, and is at present very strong, as should
be evident to any one who witnessed the last general strike. Therefore,
the Conscrvatives thought that theyv must obstruct Labour by legialation,
and succeeded in getting that Act on the Statute-book. But, Sir, what
iz the condition, 1 ask, of the trade union or labour movement in this



THE TRADE DISPUTES BILL. 2973

country? To pass this Bill, with thosd particular clauses which even
oapitalists like Mr. G. D. Birla do not approve—to pass this Bill with those
cluuses is just like strangling a child in its cradle. It is nothing zhort of
strangling a child in its cradle; end Sir, I charge the Honourable the Labour
Member with committing an act of that kind by bringing in legislation of
this- nature, strangling the young trade union movement.

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rur#): Strangula-
tion means manslaughter or murder.

Mr. 0. 8. Ranga Iyer: My Honourable friend Mr. Kabeer-ud-din Ahmed
talks of manslaughter and murder.  This is certainly slaughter of the trade
union movement. It may not be the slaughter of one man; it is certain-
{y an attempt to slaughter a movement, and I must eay frankiy that,
if this Bill is passed, a Bill which is more dmstic, which is more dungerous
than the Public Safety Bill, which only deals with a handful of supposed

inglish undesirables, if this Eill is passed, I am sure it will appear that
the (fovernment have made up their mind about the labour and sncialint
movement in this country. I ask why Colonel Gidney, of all men, should
be afraid of labour being brought into politics, Has not labour the right
to take part in politics ?

Lieut.-Colonel H. A. J. Gidncy (Nommated Anglo-Indians): It was
Colonel Crawford who said it.

Mr. 0. 8. Ranga !ycl" 1 beg your pardon. I nsk Colonel Crawford—
is not labour in his own country taking part in politics? Is not Labour
His Majesty’s Oppomtron in the House of Commons?  Does he not knew
how the trade union movement is working in hia own countrv?  Why
deny politics to labour? Labour is perfectly entitled to exercise its right
to take part in politics.

Oolonel J. D. Orawfosd: I never denied polities to Inbour, T sugyest.
ed that labour should not do it by means of strikes.

Mr, 0. 8. Banga Iyer: Here comes the sympathy of the Honourable
und gullant Colonel for labour. He wants to proteet labour fram strikes.
He ought to know that the strike strikes the strikers themselves, 1 say.
8ir, that labour is entitled to strike when a strike in necessary.,  How can
labour improve its prospects otherwise? A situation does come in cvery
country when the dividing lines between labour and polities hecome very
thin, When labour is in the whirlpool of politics and politics is in the
whirlpool of labour, socinlism shall march so strongly, so powerfully and
so furiously that the Congress will have to hide its dimninished hend.

It is not the politician who is going to exploit lnbour. He should not
exploit and eannot exploit.- 1t is labour which is going to exploit the
politician. I am perfectly in agreement with Colonel C'rawford when he
says that labour should not be exploited, but those who have wafched the
nom-co-operation movement know that it was the objoet of its pgreat
founder not to mix up Inbour and polities T happen to be the founder of
a big laubour union in Lucknow, and although T have severed my ron.
neotion with it owing to great responsibility and prc-occupntion, my two
estecmed friends, one of whom was n Member of this Flouse, Pandit Har-
karan Nuth Misra, and the other of whom, Chaudhri Khaliq-uz-Zama, was
the Chairman of the Municipality. were the office bearers of that Lahour
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Union. When Mahatma Gandhi was in Lucknow in the height of the
Ton-co-operation movement, in the enthusiasm of their hearts, the labour
men struck work and went to have the great Mahatma’s darshan. I shall
tell you what the Mahatma said. He asked those non-co-operators who
had anything to do with the strike, to resign, because these men had no
business to strike, even to the extent of going to the railway station in
-order to havé his darshan. No responsible political leader has exploited
labour, and labour will refuse to be exploited. A time is bound to come
when the excesses on oue side will be answered by idiosynerasies on the
other, when blundering stupidity on one side will be answered by
intransigent action on the other.  8ir, when a labourer strikes, he harms
‘himself, and, by passing a Bill of this kind, you cannot stop labour from
striking.  You cannot stop it any more than you can stop the waves of
the sea. This is therefore a panicky piece of legislation. It is unneces-
sary legislation. This. is legislation which should mnot be on the
8tatute-book for exactly the reasons which have been embodied in
the dissenting minute of my friend, Mr. Jamnadss Mehta, and others,
Therefore I oppose thin measure. It is a gweat pity -that it was referred

to the Beleot Committee at all, but it would be a greater pity if it was
placed on the Statute-book.

Mr. ¥azal Ibrahim Rahimtulla -(Bombay Central Division: Muham-
madan Rural): I rise to oppose the third reading of the Trade Disputes
Bill. It may appear a little awkward for a person who has all along work-
-ed for that Bill, asked Government to introduce that Eill and carry it in
‘the last Bimla session, to come forward mow and oppose the Bill. Bir,
1 asked for n divisfon on my amendment, and I will just show to the
‘tHouse that four things have been revealed by that division. One is
that the Swarajists can walk into the Government lobby without the least
.hesitation. (Opposition Benches: '‘The Government followed us'’.) The
second is that Qovernment can deliberately create tension between labour
and capitalists. The third is that there is no unity of action between the
Provincial and the Central Governments, and fourthly, that Government

oannot be trusted, as according to the Bill a trust is going to be imposed
-on them.

Mr. T. A. Ohalmers: Fifthly, Government can vote in the Bwarajisb
lobby. (Laughter.)

Mr. Fazal Ibrahim Rahimtulla: I shall deal with the last point first,
and in order to develop the last point, I shall have to trace somewhat the
history of this legislation. 'The Commercial community has, as I pointed
out, asked for this legislation, and the representative of the commercial
community pressed in the last Simla session that the Bill should be
passed into law in that session. Government, for reasons best known to
themselves, cume forward with o dilatory motion and asked that the Bill
be sent out for circulation. Now, Sir, what is the idea of circulation?
The idea of circulation is to find out whether the Eill is perfect or can be
improved ; secondly to find out the opinions of those who are interested in
the Bill as to whether they favouf it as it stands. or whether they would
like to make suggestions which would be acceptable to Government and to
the House. Therefore, Bir. it was the Bombay Government whc made &
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useful suggestion, and that was backed up by the commercial community
cf Bombay and their opinion is this:

“The Governor in Council is of opinion that a provision in the Bill may be made
to the effect that, as soon as & matter in dispute has heen referred to s Court of
Inquiry or s tribunal, picketing should at once become illegal in all its forms and
it should remain illegal in case the decision of the tribunal does not result in pesce.
The Local Government report that the Chamber of Cominerce, Bombay, the Ahmedabad
Millowners’ Association, the Indian Merchants' Chamber, the Bombuy Electric SBupply
and Tramways Company and the Director of Information and Labour Intelligence,
Bombay, also are of the opinion that a clause should Le inserted in the Bill to make
picketing illegal. The Commissioner of Police is strongly of opinion that picketing
cannot be dealt with under the Indian Penal Code and, if it is to be dealt with, it
must be prohibited and made int a substantive offence."

As Honourable Members have here pointed out, this opinion was debated
in the Belect Committee, and it was dropped for reasons other than the
merits of this amendment. The Chairman of the Select Committee has
told this ' House that the reascns were that  the Soleet
Committes was afraid that, if this provision was embodied, it might have
led to the re-circulation of the Bill, or the amendment might not have been
within the scope of the Bill. It was for thia reason that Rir Purshotam.
das Thakurdas, the representative of the commercial community of Bom-
bay, did not press thic amendment in the Select Committec. This faot
wag revealed by the Chuirman of the Select Committea before this House
the other day.  Now, as regards the second point, you have, Sir, already
ruled that the amendment was within the scope of this Lill. The other
pomt was that the very idea of circulation would be destroyed if the Select
Committee were afraid of the question of re-circulation. This Bill was
circulated, and every opinion received in the Select Committee should be
considered on its own merits, otherwise the circulation of the Bill would
have besn meaningless. What is the good of circulating a Bill when you
refuse to consider the suggestions made by various people to whom the
Bill is referred? I think, therefore, that it is very wrong., on the part of
the Government, to have got up here nnd opposed the amendment on the
ground that they were afraid of re-circulation.

Now, 8ir, it raises one very important point to which I would parti-
cularly like to draw the attention of the House. It is this, that the
Honpurable Member in charge of Industries and Labour told thia House
that he was not prepared to accept the amendment simply on the ground
that three members of the Select Gommittee told him that he had arrived
at a certain agreement. Now, 8ir, can any Government be trusted, which
would come and tell this House that it is not prepared to agres to any
useful suggestion made on this Bill before this House. S8ir, you have
been blamed. whether rightly or wrongly, by 8ir Darcy Lindsay for becom-
ing a dictator in this House. Now, what ia it that the Government atti-
tude is in regard to this Bill? Tf it is not an attitude of dictatorship,
then I should like to know what it is. They actually come and tell this
House that they are not prepared to aceept any amendment at all and
maintain that the Bill is for the benefit of capital and labour. The
Honourable Member also says that he is opposing the amendment simply
because three individual members of the Belect Committee have told him
that there was a certnin arrangément arrived at. Now, this arrangement
was not arrived at in the 8e'eet Committec at all, because if it were no, the
Honourable Member would have made a «tatement to that effect when he
moved the consideration of the Bill, and it would not have been repudiated
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on the floor of this House by the Chairman of the 8elect Committee, | say,
even if it is true that there was a certuin arrangement, was the Honourable
Member rizht in nllowing a free discussion in this House and then opposinﬁ
the amendment. not on the merits of 1t, but on the ground that he ha
arrived at s certnin agreement?

Now, s regurds the Provincinl Government, 1 am very much surprised
that the representative of the Provincial Government here, my friend Mr.
Allison, should have thought it proper to have voted against that amend-
ment. As | understand it, Sir, the representstives of the Provincial Gov-
ernments are sent to the Assembly to look affer the interests of the Pro-
vineinl Giovernments nnd to draw the attention of the Government of India
to the mtter in this House if the interests of the Provincial Governments
are not looked after, Here is my friend, Mr. Allison, representing the
Rombay (iovernment in this House but voting against the amendment.
Mr. Webh was hiere, but he did not vote on the amendment. I give him
credit for remaining neutral.

-Mr. M. 8, Aney (Berar Representative): He fell sick.
Mr, Fazal Ibrahim Rahimtulla: He was in the House,

Mr, 8. Srinivasa Iyengar (Madrus City: Non-Mubammadan Urban):
We ure glad to reccive this information.

Mr. Fazal Ibrahim BRahimtulla: I would now like to mention u point
or two ubout the speech of my friend, Diwan Chaman Lall. He told us
the other day thut 1 had not resud the provisions of the English law. Now,
I have told him more than once, that it is all right for us to see the pro-
visions of the English law, to study them and to be guided by them. But
the conditions in this country aund in England are quite different. We
have here hurdly 7 per cent. of the literate class, whereas in England there
are 07 per cent. literate people. The second point is that in England they
have responsible government, wheress we have a government which is
not responsible to this House. Therefore, Bir, if any legislation is to be
brought forward,” it must be judged on its own merits, having regard to
the conditions in this country. Now, what does my friend, Mr. Chaman
Lall, do? He comes forward and reads the English Act, but when he is
usked whether he is prepared to acecept its provisions, he says '‘ No "',
and he finds fault with the aiendment which T had moved in this House.
I hope, Sir, my friend Mr. Chaman Lall will think twice when he is crying
for independence, not to follow blindly the English provicions in the Trade
Disputes Rill, .

T want, therefore, to make my position clear. 1 have alwavs main-
tained that, when this House accepts the motion for referring a matter
to a  Scleet Committee, it is understood and it is implied that the House
accepts the principles underlying the Bill. Therefore, T have alwavs main-
tained that, hiaving accepted that motion. it is wrong for this House to
objeet, to the motion for consideration. But if there is any amendment
made which is not according to the wishes of any individual member or any
individual party, it is right at this stage, when the motion far the third
reading is made, to oppose it and to show that the Bill, ar a whole, is nat
acceptable to us hecause we find that, without the clause an picketing,
which is, aa T have pointed out. its corollary, it would destory itr utilitv,

L}
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There is another nspect of the question, to which I would like to draw
the atteution of the Government. Government have already accepted the
merits of the umendment, but they have pointed out certain difficulties.
I do not know whether those difficulties are real, but if they are real, then
théy are entirely wrong in principle to have committed themselves to this
Bill without taking the decision of this House and without judging the
merits of the suggestions that may be put forward by this House. But it
is still open to Government, when the Bill, if it is passed here, goes ‘to
the Council of State, and if any Member of the commercial community
gives notice of a similar amendment there, to reconsider and have this
Bill nmended there. I am throwing this suggestion to the Government
because they cannot put forward the plea that it is too late to embody
that provision in the Bill.

With these words, Sir, I oppose the third reading of the Bill.

Lieut.-Colonel H, A. J. Gidney: Sir, my remarks will be very few at
this stage of the Bill. My chief reason for getting up is to support what
has salreadv been said so fully by my Honourable friend, Mr. Fazsl
Ibrahim Rahimtulla. Sir, it was v&Fy unfortunate that Government
thought it necessary to reject his amendment as, in my opinion, it forms
the. very nucleus of the Bill. Without clause 19, the rest of the Bill
as an antidote to the present labour unrest and strikes seems almost
valueless. _

Burely, Sir, the Honourable Member in charge of Industries has

12 Noox ample evidence before him to realise that more harm is done

* during  labour unrests and strikes by picketers than by those

who actually refuse to work. Surely the past history of labour unrest,

with its bloodshed, its dislocation of traffic in this country, is sufficient

wvidence for the Honourable Member to realise that this clause was a very
necessary one for incorporation in this Bill?

* Bir, I hope this Bill will be passed, and when it is a fait accompli it
will form a milestone in the history of labour in this country, which will
be for its improvement and security. But I doubt very much if this Bill
will be of much practical wuse, for its practical effect will amount to
nothing. You will not be able to operate it effectivelv as you have not the
jail accommodation. Tt will therefore have a deterrent effect only. Can
the Honourable Member assure this House that the passage of this Bill
will be any antidote to the present labour unrest and against strikes, to
the extent that he thinks it will be? I submit it will not, so long as some
clause is not incorporated which makes punishable with jail the activities
of picketers. It is all very well legislating against the poor ignorant work-
man, the man who readily accepts the advice of his ring leader, and mav
he, drops it as soon as it has been accepted. Tt is no use legislating for
the punishment of the striker and letting loose those political wire-pullers.
those leaders of auch unions who control these labhour umions, men who
1ay the gun powder fuses of strikes for the workmen to set a light. Those
are the people who rhould he caught and punished more revercly than
the workmen, and not to include in this Bill such a mensure of protection
ia, ns T have said, to negative its value from the practical pnint of view.
Therefore T support what mv friend, Mr. Fazal Rahimtulla, said when he
nppealed to the Honourable Member and offered him n min media of
resiling from the present unfortunate position created hy the rejection of
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clause 19. The Honournble Member would have done wisely if he had not
acrced to the exclusion of this clause outside the House as a reswt of &
private settlement with some Honourable Members of the Select Com-
mitiee. But the opportunity is vet in the hands of the Honourable Mem-
ber, for when this Bill is considered by the Council of State, I hope he will
not. stand in the way of giving them the opportunity of incorporating clause
19 in it and return it to us for final consideration. I appeal to the
Honourable Member to see that the Council of State be given an opportunity
to reetify what T consider to be serious omission of this House.

The Honourable Sir Bhupendra Nath Mitra (Member for Industries and
Labour): 8ir, the discussion again has centred round clauses 15 and 16
of the ®Bill and the clauses consequential to clause 16, apart from the
diversion created by my friend, Mr. Fazal Tbrahim Rahimtulla and his
supporters; to which I shall refer later on in the course of my speech.

"I had no intention of making a long speech at this stage, but I am
afraid T cannot help it, for my friends opposite will probably claim that
1 have been overpowered by the fof®e of their arguments. (Hear, hear.)

Mr. 8, Srinivasa Iyengar: But everything that was said was very true!

The Honourable 8ir Bhupendra Nath Mitra: At the same time there is
nothing new in those arguments. My friend, Mr. Srinivasa Tvengar, began
hy saying that, if he could be persuaded to accepting this measure, un-
doubtedly I could have persuaded him. Now, Sir, that is my difficulty.
1 cannot persuade people who refuse to be persuaded, and as my Honour-
able colleague to my right said the other day, not even an archangel could
persuade my friends opposite, and as I do not claim to be a super-archangel
or anything of that sort, I must give up the effort,

My Honourable friend, Mr. Srinivasa Iyengar, admitted that there has
been s great deal of sophistication, conscious or unconscious, on the part
of us all in dealing with the matter. If that is an admission which relates
to the protagonist of labour on his side. Diwan Chaman Lall, I am glad
to hear of it. If it refers also to other Members of the Party, I am again
glad to hear of it. 8o far.as I am concerned, I have never attémpted to
use any sort of sophistication, but have based my case on arguments from
which I have never wavered, and on statements of facts, which I quoted from
suthorised publications of the International Labour Office at Geneva.

My friend, Mr. Brinivasa Iyengar, tried to disprove my statement that
there is an absolute right to strike enjoyed, under all circumstances, by
all workerg, without distinction, by quoting extracts from the Labour Year
Book of 1928, intended to show the position in this respect in England.
It is to my mind obvious that a book like that will be inclined to give &
one-sided picture of the ease. Ag T have said more than once, personally
T place greater reliance on the publications of the International Labour
Office. The position in England is dealt with fully at pages 1 to 86 of
Volume 11 of ‘‘Freedom of Association'' issued by the Geneva Office, and I
should like to place before the House a few extracts from the Conclusion
at page 60 of that book:

“The British Btatutes aflacting the richt of assnciation contain no reference to anv

‘right’ or ‘freedom’ whether for the individnal or for the sssociation. It h hab]
never bean unlawful in Great Britain to combine for a lawful object.” *4 probably



THE TRADE DISPUTKS BILL. 2079
-

(Th'oée words are italicised.)

“As_the foregoing pazes have amply shown, the English law relating to trade
unipns in intricate in the extreme. This is for the most part due to the fact that the
problems raised by the trade union movement in Great g:itain have been dealt with
piccemeal, as from time to time they became scute. Acts have heen passed Ly Parlia-
ment, and a body of case law built upon them. When the decisions of the Courts have
led to a position which, for one reason or another, was held untenable. amending Acts
have heen passed to meet the diffienity

Now, Bir, in view of the intricate position connected with the English
law, I referred in my previous speeches to the general position in most
of the countries in the world. In fact what I said on previous occasions
made it clear that in no country, barring one (Esthonia), was the inherent
and absolute right to strike of all workers admitted. That being so, the
Bill before us does not contemplate any catastrophic change in any
inhercnt and absolute rights. - Another argument which was used by my
Honourable friend was that the working classes were not properly re-
pregented in the Assembly and therefore this Assembly should hesitate to
pass this measure. That argument has already been dealt with by my
Honourable friend, Mr. Acharya, and by some other speakers who have
spoken before me. Now, Bir, as the constitution of India at present
stands, it reste with this House, as part of the Legislature of the
country, to approve of enactments, and in approving of these enact-
ments, it is naturally guided by the requirements oconnected with the
welfare of the community. That, Bir, at the present moment, is the
right of this House. It is quite possible that later on the composition
of this House may change. My Honourable friend, Mr. Acharya, re-
ferred to what may or may not happen after the end of ®Me year. I am
not particularly concerned with that. But one reason why the currency
of this Act was put down at five years was that probably, in the ocourse
of the next five vears, there will be a change in the constitution, and
it was considered only fair that a body established under the new consti-
tution, which might be of 8 more representative character than the
present House, should be given an opportunity for reconsidering this
legislation a8 early as mpossible.

Lieut.-Oolonel H. A. J. Gidney: Then, why don’t you make it two
vears ?

The Honourable Bir Bhupendra Nath Mitra: The next point which
has been urged is that the Bill, if it becomes law, will stand in the way
of political advancement of the working classes. I fail to discover any
provision in this Bill which is likely to have that effect. Of course the
speeches of my Honourable friends do not throw any light on the
subject. My Honourable friend, while admitting that the man who
simply desired to stop work was not likely to be penalised under the
provisions of this Bill, also drew attention to the fact that clause 10(#)
of the Bill would prevent the possibility of either ocollecting funds or
applying funds in support of those who are out on illegal strikes. This
was & matter which was carefully considered in the Belect Committee,
and my Honourable friend, Mr. Acharya, took great pains in trying to
modify it to the extent that a modification was considered to be reasom-
sble. That is the resson why the word ‘‘direct’’ was put into that sub-
clause, the explanation given in the report being that the change was
intended to exclude cases in which money wes spent wpon the relief of

[P I'I w = 1 B
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the dependants of strikers. My Honourable friend has said that clause
17 is directed against men like my Honourable friend Pandit Madan
" Mohan Malaviya, who is bound to go about and ask the working man to
improve his lot. T have not the slightest doubt that my Honourable
friend, the Pandit will go on performing this humane task, but I have
not the slightest doubt also that he will be the last person to direct,
instigate or incite the workmen to go on strike, which, among other pur-
poses, is designed or calculated to inflict a severe and prolonged hard-

ship upon the community. I know that that is not in his nature and ¥
know that he condemns strikes of that sort.

Mr. B. Brinivasa Iyengar: I do not know that.

The Honourable Bir Bhupendra Nath Mitra: My Honourable friend.
Mr. Srinivasa Iyengar then referred to the mischief of clause 18. I
really fail to see how what he snid in that connection coincides with hig
theory, and that theory is correct, about the inherent right of a man to
work. I must reiterate the view which T have already expressed  that
the effect of this Bill, if it becomes law, will be to promote healthy deve-
lopment of the trade unions. During the period of five years for which
the Bill will be in operation, it is very desirable that these unions should
start on the basis of small unite, and if they can be so started during
that period and thereafter reach a atege where the units should grow
into larger bodies, whose development would be adversely affected by

the provisions of this Bill, it would be open to this House to modify the
provisions afte%the next five vears.

I think it war my Honourable friend. Mr. Anev, who observed that
the effect of this Bill would be to isolnte labour from the rest of the
Indion population. 1 have failed to understand how that position is
likely to be reached. My Honourable friend ngain made some ohserva-
tions that this Bill will have the effect of stopping sympathetic strikes.
Surely that will not be the effect of this Bill. Sympathetic strikes will
hecome illegal only to a very limited degree, and that must be apparent

to any of mv Honourable friends opposite who have studied the Bill
with any care.

1 shall now deal with the point which was raised by Bir Hugh Cocke
and by Mr. Fazal Ibrahim Rahimtulla and other Honoursble Members,
who have supported him in the contention which he placed before us.
The point of view of these gentlemen is that I, as the Government
Member in charge of the Bill, should have reserved in the Belect Com-
mittca the right to put down any amendments I liked on the agenda

paper and to support any amendments that other Members might pud
down.

Mr. Fazal Ibrahim Rahimtulla: No, that was not our point of view.

The Honourabls 8ir Bhupendra Nath Mitra: I have quoted the words as
‘T took them down from Sir Hugh Cocke's speech.

Mr. Fazal Ibrahim Rahimtulla: Our point was that Government had

no right to bind themselves to any agreement with individual’ mem.
bers of the Belect Committee.
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The Honourable Sir Bhupendra Nath Mitra: That, if I may say so,
is a particular variant of the general proposition. My  Honourable
friend. Sir Hugh Cocke, is not here at the present moment. But I
am sure every Member representing the European community will bear
with me in my line of argument: They are all business men, and they
must realise that, when, in the course of settling a business, a compro-
mise has to be made, that compromise must be made without any
wquivoeation or mental reservation. (Hear, hear.) I also hope that
mv Honournble and gallant friend Colonel Crawford, who has been a
soldier for veurs, will agree with me that the only proper course for me
in this matter was to have played the gune. (Hcar, hear,) As it is,
this matter was left by the Belect Committee in & ewhat uncertain
position. The Bombay Government had made a ecertain proposal. My
friend Mr. Fazal Rahimtulla wae not kind enpugh to read out the whole
of their arguments in respect of their proposal. This is what thev
went{ on to say:

*““T'he Governor m Council, after giving very careful consideration 1o the question,
has come to the conclusion that the s as regards picketing made Ly the Indian

Merchants' Chamber should be adopied, partly because they come from a body, the
viewr of which are likely to carry weight .in the Assembly.”

Sir Purshotmindus Thekurdas, representing the Indian Merchants’
Chamber. in the Belect Committee, refused to pursue the matter.

Mr, Yaxa' Ibrahim Rahimtulla: What was the reason?

The Honourable 8ir Bhupendra Nath Mitra: He never gave any
notice of an nmendment to be moved in this House. (Hear, hear.)
Even so, my mind was more or less clear that 1 had given no undertak-
ing to Members of the Select Committee on the point. 8till, when four
Members, of the Select Committee told me that they left the Select
Committee with the impression that this wes one of the points covered
by the settlement in the Belect Committee, naturally I felt that I must
give them the benefit of the doubt, and that T had no other courss open
t0 me. T am pretty sure my Honoursble and gallant friend Colonel
Crawford will agree with me.

Colonel J. D. Orawlord: I am not quite certain whether I agreed
with his action in the Select Committee om this point. Surely amesd-
menss moved later should be considered on their own nierits by the

Houge.

The Honourable Sir Bhupendra Nath Mitra: I have already referred
to thut point, and I shall explain that to him again. If we have got to
fettle n particular business on the basis of a compromise, that compro-
mise must be without cquivoecation, direct or indirect. That ecompro-
mise carries with it an assurance that thereafter the people who are
parties to that compromise will not try to upset the balance of that ecom-

promise. That is the point. .
Mr. Fasal Ibrahim Rahimtulla: There should be no compromise of prin-
ciples.

The Honourable Sir Bhupendrs Nath Mitra: There was no guestion of
principle. If I had not been able to arrive at that compromise, ¥ am
pretty sure Members of the Belect Committes will confirm my statement
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that we would not have got this agreed Bill. The question was whether,
by accepting & compromise, I should have a rose with certain thorns, or by
not accepting that compromise, I should try to have another rose and riek
the rose and thorn which I might otherwise have got.
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~Bir Darcy Lindsay (Bengal: European): With reference to what my
Hoqmlmble iricnd particularly alluded to in the matter of a vompremisc,
does he meun, give and take—that is, that one amendment he did not
strongly oppose becuuse the other side accepted one of his propositions? If
he refers to a compromise in that respect, I am with him. But I main-
tain, Sir, that there was no general compromise in the Select Commitlee

Mr. Prestdent: The Honourable Member is entitled to oppose the Bill

when going to the lobby,

The Honourable Sir Bhupendra Math Mitra: The compromise was fun-
damentally of the nature referred to by my Honourable friend, Sir Darcy
Lindesy, in the earlier part of his last speech. But certain Honourable
Members left the Select Committee with the impression that the compro-
.mise included an understanding that no new matter was to be imported into
the Bill during its progrese through this House, and such an impression was
perfeotly legitimate, for if there had been no such general understanding,
the compromise, as referred to by my Honourable friend, would have been
perfectly nugatory. . If I had, so to.say, -a settled Bill or an agreed Bill, and
then I came back to this House and tried to put in a number of amend-
mente which would have added new matter to the Bill, I would have broken
the compromise.

'Oolonel J. D. Orawtord: Does not that amount to delegating to the Select
Committoe powers to settle the Bill over the head of the House?

The Honourable Sir Bhupendra Nath Mitra: I am afraid my Honour-
able friend is not wholly correct there, because the point is this. The
matter had been fully discussed in Select Committee. It is not a matter
that hud not been discussed; the matter had been discussed in
Seleet Committee, but for certain rensons which T have already men-
tioned, and which T do mnot want to rcpeat, lhat Committec cama {o
the conclusion that they must drop it. Then we arrived at this Bill. 1If
1 had then told the Select Committee: ‘'This is all very well; but I
reserve to wmyself the right to bring in other amendments in the House,—
to make other additions or alterations to this Bill,”’ the BSelect Com-
mittee would undoubtedly have got suspicious of my intentions. That is
not the way of doing business, and I am pretty sure my friends Sir Darcy
Lindsay, Colonel Crawford, Mr. Fazal Rahimtulla and Colonel Gidney

will agroe thut my action in the matter is the only correot way of doing
business.

Mr, Fasal Ibrahim Rahimtulla: Do I understand that Government
will refuse to accopt any amendment to the Bill on its own merits, except
the report of the Select Committee ae it stands?

The Honourable Sir Bhupendrs Nath Mitra: T have made my position
porfectly clenr. Where it in an agreed Bill, there is no option on the
part of the Honourable Member in charge.
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Mr. Yazal Ibrahim Rahimtulla: Otherwise, the Bwarajists would not
have written all their minutes of dissent?

The Honourable Sir Bhupendra Nath Mitra: We know that; but we
managed to secure a considerable body in favour of the agreement.

Mr, 8. Brinlvasa Iyengar: You destroyed the Bwarajist majority by
this agreement, and you want to get the benefit on some other matter.

Mr. Pazal Ibrahim Rahimtulla: What about Mr. G. D. Birla?

The Honourabls Sir Bhupendra Nath Mitra: My friend Mr. Acharya
stated, in the course of hie speech, that the hysteric oration of my friend,
Diwan Chaman Lall, had something behind it- It was the first time that
that possibility dawned on my mind. I hed throughout given my friend
the benefit of his good intentions, though I had undoubtedly realised that
he had never studied the Bill before, in spite of his protestation to the
contrary. He has made to me another of his hysteric appeals, but as
there is nothing of substance in it, it did not touch my heart. T think he
said that the debates in this House would furnish a public record to
convinee the public that he argued the case fully and on its merits and
that there was nothing of substance in my own arguments. Well, Sir,
I do not desire to traverse the ground which I have already covered, but
T cannot help making one or two pointed obeervations. When my Hon-
ourshle friend was speaking on clause 18, he undoubtedly was under the
impression that the effect of that elause would be to penalise the work-
men who had ceased to work or refused to continue to work or to accept
emplovment. He characterised the clause as a piece of slave legislation,
and thie is precisely what he said:

“If a man refnees, in concert with hin fellow workmen. to ha engaged in any

pnrhcnln employment because he wishes to go on s sympsthetic strike to help his
and therehy causes hardship to the communmity m order to eompel

Gomnment to alter its decision, then his action will he penalised.””

Nothing of the sort. I think he also said that he was opposed to all
strikes,—I have already referred to the matter in a previous speech,—
and he considered to be criminal, the act of a person who went out of
his way to instigate a strike. Now, Bir, as T have already stated, that
is the sort of man we want to eatch . . . . .

Diwan Chaman Lall: May I ask the Honourable Member if he will
permit me to put a question to him?

The Honourable 8ir Bhupendra Nath Mitra: T huve no desire, Bir, to
listen to another of my friend’s hysteric appeals.

Diwan Chaman Lall: I do not want to appeal to the Honourable Mem-
ber’s head,—only .0 his heart.

The Honourable Sir Bhupendra Nath Mitra: Now, Sir, I can assure
the House, as I have already assured it that in my mind there js no
motive underlying this mensure other than the welfare of labour, the
welfare of the community and the development of trada unions on healthy
lines. I do not therefore consider thie Bill to be a tragedy. It may
interest my Honourable friends opnosite to hear that. guite recently, tho
Pionser had a short article in which it said that measures like those em-
bodied in clause 16 and clause 16 were necessary in any country and
every country.
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Mr. Gays Prasad Singh (Muzaffarpur cum Chumparan: Non-Muhaw-
madan): Why do you not quote the Pioneer gn the Public Safety Bill?

The Honourable Sir Bhupendra Nath Mitra: I quote it in connection
with the Bill before the House, because it might appeal to some of my
Honoursble friends opposite. It further said that the Legislative Assem-
bly should examine the provisions embodied in the Bill critically and
s#ee that they contained adequate safeguards. That, 8ir, if I may say
80, my Honourable friends opposite have failed to do here. In Select
Committee we did-a good deal of work in that direction, and some of the
olauses were modified, and in this task we had the assistance of some
Members of the Benches opposite. Unfortunately a party mandote has
prevented my friends opposite from looking at the matter dispassionately

ir this House. [ regret, Bir, that that should be so, but I cannot help
ib. :

Mr. 8. Brinivasa Iyengar: 1 looked at it most dispassionately.

The Honourable Sir Bhupendra Nath Mitra: I move, Sir, that this
motion be adopted.

Mr. Predldent: The question is that the Trade Disputes Bill, as
amended by the Select Committee, be passed.

. The Awsembly divided:

AYES—56
Abdools Haroon, Haji. Jowahir Biugh, Sardar Bahadur Sardar,
Abdul Asiz, Khan Bahadur Mian, ! " Keane, Hr.‘M. Serdar
Abdul Quiyom, Nawsb Bir Sshibzade. |  Lall, Mr. 8.
Acharys, Mr. M. K, . | Lindsay, Sir Darcy.
Ahmed, Mr, K. | Mitra, The Hoanourable Sir. Bhupendra
Allison, Mr. F. W. .- Nath,
Anwar-ul-Asim, Mr, '

Mitter, The Honourable Bir Brojendrs.

Ashrafuddin Abmed, Khan Bahadur Muhammad Nawas Khan,

Nawabrada Bayid.

(N s Mukharji, Rai Bahadur A. K.
Bajpai, Mr. G. 8. Mukherjee, My. 5. C.

Bower, Mr. E, H. M. Rainy, The Honourable Bir George.
L b | B RS L
Chttvtu‘ja.m the Revd. J. C. x R.j‘nmﬂnu w"

gg:‘-m?e' %‘; .{N A Rao, Mr. V. Pandursnga.

Criford, Colonel 3. D. Rau. Mr. . Sankar.

Crerar, The Honoursble Mr. J. ws. Mr. P. G

Dakhan, Khan Bahadur W. M. P Rogers, I

Ghulam Kadir Khan,
Dalal, Sardar Sir Bomanji.
French, Mr. J. C.
Chazanfar Ali Khan, Mr.
Ghasanfar Ali Khan, Rajs.
Ghusnavi, Mr. A, H. .
ﬂidmy;B Li;\‘::.ricgloml H A L
Gour, Bir ingh.
Hinnmnqh,;rnr.“ﬂ:hr Bahadnar, B K‘.‘h‘n. Mr Mubaronad.

assain Shah, Bayysd, Youny, Mr, G. M. _

Emnil n‘Khu.\. Mr,y “Muhammad. ' Zulfiqar Ali Khan, Nawab Sir.

Roy, Mr. K. C. )
Schuster, The Honourable Bir George.
Shah Nawaz, Mian Mohammad.
Shillidy. Mr. J. A.

Bingh, Rai Bahadur R N.
Suhrawardy, Dr. A

Webh, Mr. M.

Wright, Mr, W. T M

Yakub, Maulvi Muhammad.

e ———
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NOES—38.

Abdul Matin Chaudhury, Maalvi. )

Mukhtar Singh, Mr.
Aney, Mr. M. B,

Bhetgava, Pandit Thakur Du'.~
Chaman 1, Diwan,

Dutt, Mr. Amar Nath,

Dutta, Mre Srish Chandra,
Gulab Bingh, Sardar.

Haji, Mr. Sarabhm Nemchand. -
Hans Raj

Iyengar, i'dr A, Rlngaa\nml ”
Iyengar, Mr. S. Srinivasa.
Jogiah, Mr. V. V,

Kartar Bingh, Sardar.

Kelkar, Mr N. C

Kidwai, Rafi Ahmd
Lahiri Chaudhury, Mr. D. K
Malaviys, Pandit Madan Mohan,
Mehta, Mr. Jamnadas M.
Mitra, Mr. 8. C.

Moonje, Dr. B. 8

The motion was adopted.

Munshi, Mr. Jehangir K.
Murtuza Ssheb Bahadur, Maulvi

Sayyid.
Naidu, Mr. B, P.
Nehru, Panr]nt Motilal.
Neogy, M C.
Rahimulls, Y Fasal Tbrehim,
Rang Behari Lal, Lala.
Ranga Iyer, Mr. 'c. 8. .
Sards, Rai Sahib Harbilas. *
Sarfaraz Hussain ‘Khan, Xhan Bahadur
Shafes, Maunlvi Mohammad.
Bmgh. Mr. Gayp Prasad.
Bm 1, Mr. Ram Narayan.
?ul Kumar Ganganand.
Smha Mr. Rajivaranjan Prasad
Elnhn Mr. Siddheawar Prassad,
Tirloki Nath, Lala.

Mr, President: As the Trade Disputes Bill is now out of the way, I

propose to give my ruling . . . .

(At this stage two bomba were thrown from the Visitors' Gallery, and
burat among the Benches ocoupied by the Official Members, causing injury
to certain Members. Confusion prevailed and Mr, President rotied.

After a few minutes, Mr. Pretident resumed the Chair.)

Mr. President: In view of the mdst shocking and deplorable inoldol;t.
I propose to adjourn the House till Thursday morning, 11 o'clock.

The Assembly then adjourned till Eleven of the Olock on Thursday,

. the 11th April, 1020,
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